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 Closure of a NTC Mill in Gulbarga 

866. SHRI   H.   HANUMANTHAPPA: i   
Will the Minister of TEXTILES   be   p!ea- 
    sed to state : 

(a) whether it is a fact that the M.S.K. 
     Mill,  Gulbarga  belonging to     NTC has 

been closed down  rendering more     than 
2,000 workers unemployed ; and 

(b) if so, since when it is lying closed, 
the compelling reasons for the closure 
and the effort made or being made      to 

reopen the Miil? 

THE MINISTER OF TEXTILES (SHRI 
P.AM NIWAS MIRDHA): (a) Mahboob 
Shahi Gulbarga Mills, .Gulbarga is closed 
since 1-6-1988 as a result of disconec-tion of 
power supply by the Kamataka Electricity 
Board. NTC has declared a lay-off in the 
mill. 

(b) The question of reopening of the mill 
is before the Karnataka High Court and  is, 
therefore,  subjudice. 

Jewellery found Missing from a      Bank 
Locker 

867. SHRI ISH DUTT YADAV. 
SHRJ RAM   AWADHESH 

SINGH: 

Will   the  Minister  of  FINANCE     bet 
pleased to state: 

(a) whether it is a fact that gold and 
diamond jewellery worth lakhs of rupees was 
found missing from a locker of a nationalised 
bank in North Delhi recently: 

(b) if so, what are the details thereof; 
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(c) what is the result of the inquiry made 

by Government into the missing iewtllecy 
from the bank locker staling as to whether 
any connivance of the bank staff in 'the theft 
has been established; and 

(d) What action has been taken by Go-
vernment in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT  OF  ECONOMIC     AF- 

RAIRS IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALEIRO): (a) to 
(d) As per available information, one case of 
missing of jewellery from a locker has taken 
place in Ashok Vihar, North Delhi Branch of 
Punjab National Bank. 

Punjab National Bank has reported 
that on 16-6-88 when the lessee of the 
locker came to the branch to operaie her 
locker, she found the "patti" provided 
for the customer's extra lock on the lock 
er in a hanging position although the 
lock was intact, and brought this fact to 
the notice of the Custodian of the Safe 
Deposit Vault. The locker was opened 
after applying the Master Key by the 
Custodian and Customer's key by 
the lessee. After opening, the locker, the 
lessee reported that her entire jewellery 
etc. had been removed by someone from 
the locker. The police were informed of 
the incident and they have taken up in 
vestigation. The Bank has further repor 
ted that involvement or otherwise of the 
staff can be determined only after the 
police authorities have completed their 
investigations.  

Appointment of Chairman of STC   and 
MMTC 

868. SHRI SURESH KALMADI : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) whether ft is a fact that bureaucrats 
from IAS cadre are being appointed as 
Chairman-cum-Managing Director in State 
Trading Corporation and Mineral AND 
METALS Trading Corporation in places of 
professional managers'     eariter 

short-listed by the Public Enterprises Selec-
tion Board for these posts ; and 

(b) what are the reasons   for doing so? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSHI): (a) and (b) Some senior 
officers belonging to organised services are 
being considered for appointment as 
Chairman of STC and MMTC, alongwith the 
professional managers earlier shortlisted by 
the Public Enterpriser Selection Board for 
these posts. This has? been done with a view 
to broadbasing the area  of selection. 

Calculation of Export Earnings 

870. SHRI SURESH KALMADT Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether nnder the parameters of the 
existing policy  an  export commnrit- 


